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To,
The Registrar General,
Principal Bench,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub.: Regarding submission of the Joint Inspection report in the matter of O.A.
No. 720/2022 Neera Rani Bharti Vs. Union of India & Ors. order dated 30-
09-2022.

Sir,

In compliance of the direction passed by Hon’ble National Green Tribunal
during hearing on 30-09-2022 in the matter of O.A. No. 720/2022 Neera Rani Bharti
Vs. Union of India & Ors. the Joint Inspection report dated 30-01-2023 is hereby
attached with a request to put up before Hon’ble National Green Tribunal for kind

perusal.

Yours Sincerely,

Encl: As Above

(Abhishek Tripathi)
Incharge, Circle-7

T.C. 12 - V, Vibhuti Khand M, wwde-22e010 B W — 12 @, ffy wvs
Gomti Nagar, Lucknow - 226010 GUWIN-272831, 2720828, 2720691, 2720681
Phone:2720831,2720828,2720691,2720681 daw 0522-2120764 Fax: 0522 — 2720764 §—3@- info@uppch.com

Email: info@uppch.com Aawge: www.uppcb.com Web Site: www.uppcb.com



Joint Status Report in compliance of Hon’ble NGT passed order dated 30.09.2022 in
0.A. No. 720/2022 “Neera Rani Bharti V/s Union of india & Others.” on the basis of
inspection of concerned CBWTF M/s Envirad Medicare Pvt. Ltd., Near Road No.04,
Parsakhera, Bareilly and other relevant information.

Hon’ble NGT passed following order in O.A. No. 720/2022 “Neera Rani Bharti V/s
Union of India & Othrs.” on dated 30.09.2022.

1. This is an application filed under Sections 14 and 18 of National Green
Tribunal Act, 2010 (hereinafier referred to as “NGT Act, 2010") alleging that
Respondent No. 8, Envirad Medicare Private Limited is running a Common
Bio Medical Waste Treatment Plant (hereinafter referred to as “CBMWIP")
at Khara No. 264 at Parsakhera Industrial area, Bareilly, though aforesaid
plot, as per master plan is not approved for industrial purposes but is available
only for social activities and research purposes. It is further alleged that under
the provisions of EIA Notification dated 14.09.2006, as amended from time to

 time, the Project Proponent is required to obtain Environmental Clearance

- (hereinafter referred to as “EC”) for running aforesaid plant but it has no EC
till date and is operating the plant illegally. Our attention has been drawn fo a
letter dated 13.06.2018 issued by the State PCB declining to grant Consent fo
Operate 2 on the ground that no EC has been obtained but still the plant is
operating currently also.

2. In our view, a substantial question relating to environment arising from the
implementation of the scheduled enactments under NGT Act, 2010 has arisen.
However, we find it appropriate to obtain first a factual report for which we
constitute a joint Committee comprising of State PCB and District Magistrate,
Bareilly who shall submit a report with reference to operation as per EC and
authorization granted under BMW Rules including performance of the plant
within one month by e-mail at judicial- ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the forni of Image PDF.

3. “State PCB will be nodal agency for coordination and compliance....... &

In compliance of above order point wise compliance status report as under-

|. In compliance of above order, District Magistrate formed a joint committee vide
order no. 720/2022/2023 dated 09-01-2023 comprising of City Magistrate Bareilly,
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CMO Bareilly and Regional Officer U.P. Pollution Control Board Bareilly
(Annexure-1).

. Hon’ble NGT passed order dated 30.09.2022 in O.A. No. 720/2022 “Neera Rani
Bharti V/s Union of India & Others.” at Serial No. 01

“This is an application filed under Sections 14 and 18 of National Green Tribunal
Act, 2010 (hereinafier referred to as “NGT Act, 201 0"} alleging that Respondent
No. 8, Envirad Medicare Private Limited is running a Common Bio Medical Waste
Treatment Plant (hereinafier referred to as “"CBM WTP”) at Khasra No. 264 al
Parsakhera Industrial area, Bareilly, though aforesaid plot, as per master plan is
not approved for industrial purposes but is available only for social activities and
research purposes. It is further alleged that under the provisions of EI4 Notification
dated 14.09.2006, as amended firom time to time, the Project Proponent is required
to obtain Environmental Clearance (hereinafter referred to as “EC”) for running
aforesaid plant but it has no EC till date and is operating the plant illegally. Our
attention has been drawn to a letter dated 13.06.2018 issued by the State PCB
declining to grant Consent lo Operate 2 on the ground that no EC has been
oblained but still the plant is operating currently also.”

In compliance of above order, based on document available in UP Pollution Control
Board and information provided by BDA (Bareilly Development Authority) it 1s
submitted that-

(A) UP Pollution Control Board has issued Bio-Medical Waste Authorization vide
letter no. 44673/C-5/V-13/2015/16 Dated 13-04-2005 to concern CBWTF M/s
Envirad Medicare Pvt. Ltd., Near Road No.04, Parsakhera, Bareilly {(Annexure
-2). So, it is confirm that concern CBWTF establish/operative since 2003.

It is also submitted that As per information provided by BDA vide letter no.
4685 dated 30-01-2023 (Annexure-3) that as per Master Plan of 1986-2001
land use of Khasra no. 264 village -Tiuliya near road no. 4, Parsakhera, Bareilly
mentioned under Small & Service Industry.

Master Plan 2001-2021 of Bareilly notified vide order no. 5962/08-03-
2009-22 maha/2008 dated 08-01-2010 which is affective from date 08-01-2010.
land use of Khasra no. 264 village -Tiuliya near road no. 4, Parsakhera, Bareilly
mentioned Master Plan 2001-2021 as social/cultural/Research institute and
Service activities purposes.
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(B) For establishment of CBWTF Central Pollution Control Board has issued
Revised guidelines for Common Bio-medical waste treatment and disposal
facilities on dated 21-12-2016. As per point no. 53 (a), (b), (c), following
location criteria are mentioned.

5.3 “Environmental Clearance under EIA Notification 2006

Ministry of Environment, Forest & Climate Change (MOEF & CC),

notified amendment to the EIA Notification 2006 and published vide MOEF

& CC Notification of 8.0. 1142 (E) dated April 17, 2015. According to this

notification, the ‘bio-medical waste treatment facility” is categorized under

the Item 7 (da) in the schedule, requiring ‘Environmental Clearance’ from
the State Environment Impact Assessment Authority (SEIAA). Therefore, the

CBWTF operator is also required to obtain ‘Environmental Clearance

(EC)’ from the respective SEIAA or Ministry of Environment, Forest&

Climate Change (MOEF& CC) before any construction work, or

preparation of land by the projects management, which include the

following:

(a) All new projecis or activities pertaining to the bio-medical waste
treatment facility; and

(b) Expansion and modernization with additional treatment capacity of
existing bio-medical waste treatment facility (excluding augmentation
of incineration facility Revised Guidelines for Common Bio-medical
Waste Treatment Facilities 8 for compliance to the residence time as
well as Dioxins and Furans without enhancing the existing treatment
capacity).

(¢) Any expansion or modification in the treatment capacity or relocation of
the existing CBWTF (requires compliance to the relevant provisions
notified under the Environment (Protection) Act, 1 986 by the MOEF &
CC.

Concern CBWTE has installed and operative in 2005 and not changed

incineration capacity yet, hence provisions of Environment Clearance not

applicable in concern CBWTF.

(C) Hon’ble NGT passed following order concern with CBWTF in O.A. No.
425/2018 “Sanjay Kumar V/s State of UP & Othrs.” in EA no. 18/2019 on
dated 21-08-2019.
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f e Accordingly, this execution application (18/2019) is dismissed.
However as and when respondent no.6 rectifies the deficiencies, they would
first inform the State PCB, who would check about removal of deficiencies.
Thereafter 4 respondent no.6 shall approach this Tribunal for seeking
orders to operate the unit. A copy of this order be sent fo District
Magistrate, Bareilly through email, fort with......”.

(D) Hon’ble NGT passed following order concern with CBWTF in O.A. No.
425/2018 “Sanjay Kumar V/s State of UP & Othrs.” in MA no. 44/2020 and
47/2020 on dated 23-07-2020.

“ i .d. We are of the opinion that the State PCB ought fo look into the
matter of compliance and that if a case is made out for renewing the
consent to operate, the State PCB may take such decision as may be
warranted. It may also dispose of the pending representations and the
amount finally liable to be paid as compensation be recovered before
granting consent to operate. The decision in the matter may be taken within
two weeks from the date of receipt of the order. M.A. No. 44/2020 and M.A.

(E) Concern CBWTF deposited Environment compensation of Rs.
10,01,666.67 vide cheque no. 064840 dated 18-05-2019 ICICI Bank, and
Rs. 2298750.00 vide RTGS No. 70150201002104 dated 09-10-2020 in
account of U.P. Pollution Control Board.

(F) After submission of Environment Compensation by CBWTF in compliance
of Hon’ble NGT order dated 23-07-2020 of. O.A. No, 425/2018 “Sanjay
Kumar V/s State of UP & Othrs.”. U.P. Pollution Control Board suspend
closer order for renovation of plant and machinery to concern CBWTF vide
order no. H54113/C-7/ Water /2/13/20 dated 21-10-2020 (Annexure-4).

(G) Hon’ble NGT passed following order concern with CBWTF in O.A. No,
76/2001 “Vipin Kashyap V/s SEIAA & Others.” on dated 25-03-2021.

“ e 2. In view of the above averments, we direct the State PCB and the
District Magistrate Bareilly to look into the matter and take such remedial
action as may be found necessary, following due process of law. The State
PCB will be the nodal agency for coordination and compliance.

The Application is disposed of.
D S
i
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(H)

A copy of this order be forwarded to the State PCB and the District

Magistrate, Bareilly by e-mail for compliance............ ”
In the compliance of above order joint inspection was done with district
administration on dated 07-05-2021 and joint inspection report sent to HO
UP. Pollution Control Board vide this office letter no. 70/E-6/OA
n0.75/2021 dated 11-05-2021 (Annexure -5). after that U.P. Pollution
Control Board issued Consent To Operate Water vide on line reference no.
10694025/UPPCB/Bareilly(UPPCBRO)/CTO/Water/Bareilly dated 14-05-
2021 and Consent To Operate Air vide on line reference no.
116226/UPPCB/Bareilly(UPPCBRO)/CTO/Air/Bareilly dated 14-05-
2021 (Annexure-6).
U.P. Pollution Control Board has issued Conditional Consent To Operate
water and Air vide on line reference no. 139387/UPPCB/Bareilly
(UPPCBRO)/CTO/Water/Bareilly/2021,
139385/UPPCB/Bareilly(UPPCBRO)/CTO/Air/Bareilly/2021 dated 22-12-
2021 which is valid up to 31-12-2025. U.P. Pollution Centrol Board has
issued Hazardous Waste Authorization vide on line reference no.
13598/UPPCB/Bareilly(UPPCBROYHWM/Bareilly/2021  dated 16-05-
2021 which is valid up to 15-05-2026. U.P. Pollution Control Board has
issued Bio-Medical Waste Authorization vide online reference no.
13770167 dated 28-12-2021 which is valid up to 15-05-2025(Annexure-7).

3. Hon’ble NGT passed order dated 30.09.2022 in O.A. No. 720/2022 “Neera Rani
Bharti V/s Union of India & Othrs.” at Serial No. 02

i

-----
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........ 2- In our view, a substantial question relating to environment arising
the implementation of the scheduled enactments under NGT Act, 2010 has

arisen. However, we find it appropriate to obtain first a factual report for which
we constitute a joint Committee comprising of State PCB and District Magistrate,
Bareilly who shall submit a report with reference to operation as per EC and
authorization granted under BMW Rules including performance of the plant within
one month by e-mail at judicial- ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF ..... X
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In compliance of above order, District Magistrate formed a joint committee vide
order no. 720/2022/2023 dated 09-01-2023 comprising of City Magistrate Bareilly,
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CMO Bareilly and Regional Officer U.P. Pollution Control Board Bareilly,
inspection of the concern CBWTF conducted by the joint Committee on dated 23-
01-2023 point wise inspection report is as under-

1.

(L]

CBWTPF has installed autoclave, Shredder and Double Chamber incinerator
of Capacity 100 Kg/Hr. during inspection double chamber incinerator found
operative with PNG as fuel in incinerator.

Unit has installed 10 KLD Effluent Treatment Plant for the treatment of
effluent generated from floor washing, vehicle washing and venturi Scrubber
unit of APCS. The ETP has following unit namely- Oil& Grease trap,
Equalization Tank, Chemical Dosing Tank, Reaction tank, Tube settler,
Collection Tank, Dual Media Filter, activated Corban Filter, Clear Water
Tank and Sludge Drying Beds. Flow meter on inlet and outlet of ETP
installed. Energy meter is also installed to measure electricity consumed for
operation of ETP. Domestic Sewage is disposed through Septic Tank. Unit
has installed Air Pollution Control System which has Venturi Scrubber,
Droplet Separator, Mist Eliminator, along with 30-meter-high Chimney from
ground level. Unit uses PNG as fuel in incinerator,

At the time of inspection, the temperature of the primary chamber of the
incinerator was displayed at 830°C and of the secondary chamber at 1028°C
on the panel board of the online emission monitoring system installed in the
unit. At the time of joint inspection Stack Emission monitoring was
conducted. As per stack monitoring report dated 24-01-2023 concentration
SPM found 43.63 mg/NM?® which is within the standards specified by the
Board. Stack Monitoring Report is attached. (Annexure-8) and the sample
of treated effluent was collected and analyzed by the board. As per analysis
report dated 27-01-2023 BOD-16.0 mg/L, COD-64.0 mg/L, TSS-68.0 mg/L,
TDS-1420.0 mg/L, and pH-7.3 found as per norms prescribed by the Board
(Annexure-9). The unit has obtained CTO Water vide online reference
no.139387/UPPCB/Bareilly(UPPCBRO)/CTO/Water/Bareilly/2021  dated
22.12.2021, valid up to 31.12.2025., CTO Air vide online reference
10.139385/UPPCB/Bareilly (UPPCBRO)/CTO/ Air/Bareilly/2021 dated
22.12.2021, valid up to 31.12.2025, Hazardous Waste Authorization from
Board vide online reference no. 13598/UPPCB/Bareilly (UPPCBRO)
HWM/Bareilly/2021 dated 16.05.2021, valid up to 15.05.2026, Bio-Medical
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Waste Authorization from Board, vide online Reg. No. 13770167 dated
28.12.2021, valid up to 31.12.2025 and permission for extraction of Ground
water from District Ground Water Authority vide reg. No. 202108000848
dated 27.08.2021 (Annexure-10). Points wise status report of CBWTF and
compliance report of BMW authorization and Consent Water/Air submitted
by the CBWTF on dated 02-01-2023 to the Board are annexed as
(Annexure-11).

4, CBWTF unit has obtained membership from M/s Bharat Oil and Waste
Management Ltd., Kanpur Dehat for safe disposal of hazardous waste
generated (Annexure-12). A separate room is built in the unit for temporary
and safe storage of hazardous waste. At the time of inspection, incineration
ashes were found collected in two PVC bags in room. Sharp encapsulation
pit has been constructed for the disposal of Waste Sharp, for which marking
has been done in the unit.

5. CBWTF unit has 05 nos. GPS fitted vehicles for collection of Bio-Medical
Waste generated from member HCF. The unit has 01 no. of autoclave having
capacity of 50 kg/cycle and 01 no. shredder of 100 kg/hr. capacity already
installed. Separate power meters have installed for measurement of power
consumption in shredder and autoclave. A contract has been signed with M/s
Sagar Trading Company, Kanpur for disposal of shredder plastic waste in
the unit.

The above joint inspection report is forwarded for your kind perusal and
further necessary action.
ry - %/

{(Rakesh Kumar Gupta)

(Vimal Kumar Rajput}  (Harpal Singh)

Asstt, Scientific Officer ACMO Regional Officer City Magistrate
UPPCB Health Department UPPCB Bareilly
2
Bareilly Bareilly Bareilly Gy s Y &7
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1. Grievance In this application is against operation of biomedical facility by M/s. Envirad Medicare
Private Ltd. at Bareilly, without requisite Environmenta! Clearance (EC). Applicant filed a complaint
dated 13.02.2021 on which the operation of the facility was stopped but the same has started again.
The facility is within 150 meters from Delhi Public School where 900 children are studying.

2. Inview of the above averments, we direct the State PCB and the District Magistrate, Barellly to look
into the matter and take such remedia! action as may be found necessary, following due process of
law. The State PCB will be the nodal agency for coordination and compliance.

The application is disposed of.
A copy of this order be forwarded to the State PCB and the District Magistrate, Barellly by e-
mail for compliance.
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5.3 Environmental Clearance under EIA Notification 2006

Ministry of Environment, Forest & Climate Change {MoEF & CC), notified amendment to the ElA
Notification 2006 and published vide MoEF & CC Notification of 5.0, 1142 (E} dated April 17, 2015.
According to this notification, the ‘hio-medical waste treatment facility’ is categorized under the item 7
(da) In the schedule, requiring ‘environmental clearance’ from the State Environment Impact Assessment
Authority (SEIAA). Therefore, the CBWTF operator is also required to obtain ‘Environmental Clearance
(EC)’ from the respective SEIAA or Ministry of Environment, Forest& Climate Change (MoEF& CC), as the
case may be, before any construction work, or preparation of land by the projects management, which
include the following:

a) All new projects or activities pertalning to the bio-medical waste treatment facility; and

b) Expansion and modernlzation with additional treatment capacity of existing bio-medical waste treatment
facllity (excluding augmentation of Incineration facility for compliance to the residence time as well as
Dloxins and Furans without enhancing the existing treatment capacity).

¢) Any expansion or madification in the treatment capacity or relocation of the existing CBWTF (requires
compliance to the relevant provisions notified under the Environment Protection) Act, 1986 by the MoEF

{
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Location criteria

e sesennennenn 150, the location of the CBWTF should be in conformity to the CRZ Norms and
other provisions notified under the Environment (Protection} Act, 1986. The location shall be decided in
consultation with the State Pollution Contrel Board {SPCB)/ Pollution Control Committee {PCC). The
location criteria for development of a CBWTF are as follows:

A CBWTE shall preferably be developed in a notified industrial area without any requirement of buffer
zone {or}

A CBWTE can be located at a place reasonably far away from notified residential and sensitive areas and
should have a buffer distance of preferably 500 m so that it shall have minimal impact on these areas. In
case of non-availability of such a land, the buffer zone distance from the notified residential area may be
reduced to less than 500 m by SPCB/PCC without referring the matter to CFCB by prescribing additional
control measures such as (i) adoption of best available technologies (BAT) by the proponent of CBWTF; (ii}
prescribing stringent standards for operation of the CBWTF by the SPCB/PCC; (iil) adoption of zero liquid
discharge by the CBWTF and {iv) in case of any complaints from the public, then CBWTF should prove that
the facility is not causing any adverse impact on environment and habitation in the vicinity. If SPCB/PCCis
not in a position to resolve the issue relating to buffer zone while selecting the site for CBWTFs, in such a
case, SPCBs/PCCs may refer the matter to CPCB. ‘
The CBWTF can also be developed as an integral part of the Hazardous Waste Treatment Storage and
Disposal Facility (TSDF) subject to obtaining of necessary approvals from the authorities concerned
including ‘environmental clearance’ as per Environmental impact Assessment 2006 and further
amendments notified under the Environment {Protection} Act, 1986, provided there is no CBWTF exist
within 150 KM distance from the existing TSDF.
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1. Grievance in this application is against operation of biomedical facility by M/s. Envirad
Medicare Private Ltd. at Bareilly, without requisite Environmental Clearance (EC). Applicant filed
a complaint dated 13.02.2021 on which the operation of the facility was stopped but the same
has started again. The facility is within 150 meters from Delhi Public Schoo! where 900 children
are studying. '
2. In view of the above averments, we direct the State PCB and the District Magistrate,
Bareilly to look info the malter and take such remedial action as may be found necessary,
following due process of law. The State PCB will be the nodal agerny for coordination and
compliance.

A copy of this order be forwarded to the State PCB and the District Magistrate, Bareilly by
e-mail for compliance.
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1. Grievance in this application is against operation of biomedical facility by M/s. Envirad
Medicare Private Lid. at Bareilly, without requisite Environmental Clearence (EC). Applicant filed
a complaint dated 13.02.2021 on which the operation of the facility was stopped but the same
has started again. The facility is within 150 meters from Delhi Public School where 900 ehildren
are studying.
2. In view of the above averments, we direct the State PCB and the District Magistrate,
Bareilly to look into the matter and take such remedial action as may be found necessary,
following due process of law. The State PCB will be the nodal agency for coordination and
compliance, :

----------------------

A copy of this order be forwarded fo the State PCB and the District Magistrate, Bareilly by
e-mail far compliance,
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UPECE

% UTTAR PRADESH POLLUTION CONTROL BOARD
iﬁ%‘“ﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
EFY

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppceh.com, Website: www.uppeh.com

CONSENT ORDER
Ref No. - Dated : 14/05/2021
116227/UPPCB/Bareilly(UPPCBRO)Y/CTO/water/
BAREILLY/2021
To,

Shri RISHI KAPOOR
M/s ENVIRAD MEDICARE PRIVATE LIMITED

ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA, BAREILLY ,BARFEILLY,243001
BAREILLY

Sub: Consent under Section 25/26 of The Water (Prevention and contrel of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. ENVIRAD MEDICARE PRIVATE

LIMITED
Reference Application No :16694025 Dated :14/05/2021
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Poilution) Act, 1974 as amended (here in after referred as the act } M/s. ENVIRAD MEDICARE
PRIVATE LIMITED is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 14/05/2021 to 31/12/202] .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

3

This consent is being issued with the permission of competent authority .

S
Foes o

For and on behalf of U.P. Pollution COl;tl‘;i Board

Chief Environment Officer
Enclosed : As above

(condition of consent):

Copy to:  Regional Officer UPPCB Bareilly for information and to ensure the compliance of the
conditions imposed in the consent order, Amit

Chandra

ERSe LA

Chief EnvironmentQOfﬁcur
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1 This Consent to Operate is valid for operation of Common Bio Medical Waste Treatment facility
with Incinerator 100 kg per hour, Autoclave-50kg per cycle and Shredder-100 kg per hour only.

2. This Consent to Operate shall be subject to the directions and orders of Hon’ble High Court in

P LL. Civil No. 4801/2021 Vijendera Yadav vs State of U.P. through Principal Secretary
Environment Department, Lucknow and Others.

3.Unit shall ensure compliance of conditions recommended by Joint Committee constituted by
District Magistrate Bareilly in compliance of orders of Honble NGT dated 25.3.2021 in O.A 76 of
2021 Vipin Kashyap vs SEIAA and Ors. as follows-

A Unit shall remove 100 kg per hour dismantled Incinerator outside the premises within 15 days.
The Incineration capacity of the CBWTF shall not exceed 100 kg per hour.

B Treated effluent from ETP shall be recycled for Washing etc and no effluent shall be discharged
outside premlises,

C Unit shall mandatorily construct wind break of at least 10 mir high from ground level in the
direction of Delhi Public School within 30 days failing which the Consent to Operate shall get
revoked automatically and unit shall cease to operate.

D.Unit shall ensure compliance of Water Act 1974, Air Act 1981, Environment Protection Act 19806,
Bio Medical Waste Management Rules 2016 as amended, Hazardous and Other Wastes
{Management and Transboundary Movement) Rules 2016 as amended and Plastic Waste
Management Rules 2016 as amended.

E Unit shall submit the quality of Effluent and Emission discharged analysed by laboratory
recognized by MoEF and CC within 02 months.

F.Unit shall ensure compliance of orders passed by Honble High Court in WP No 4801 MB of 2021
PIL Vijendra Yadav versus State of Uttar Pradesh, Orders passed by Honble National Green
Tribunal and directions of Central Pollution Control Board.

4.Unit shall undertake time bound study from Institute of Repute to assess the impact of operation of

CBWTF on Delhi Public School and nearby environment within 03 months and submit Report.

5 Effluent generated from floor washing, ventury scrubber, Domestic and washing of vehicles shall
be treated in effluent treatment plant of 10 KLD and treated effluent shall be used in process of
irrigation land and the facility shall strictly maintain zero liquid discharge outside the premises.

6 Treated effluent shall always confirm the stipulated norms as prescribed in the Environment
{Protection) Rules 1986.

7 Unit shall operate and maintain properly the installed flow meters at inlet and outlet of ETP and
nibewell and shall maintain the records of ground water abstracted and treated effluent used in
irrigation on land.

8 Unit shall operate and maintain the installed online effluent monitoring system at the outlet of ETP
and ensure the connectivity to the servers of CPCB and UPPCB.

9 Unit shall submit the calibration certificate of online effluent and emission monitoring system
within 03 month.

10.The unit shall comply with Rule-5 of Bio- Medical Waste Management Rules, 2016 as amended.
11.Unit shall operate and maintain properly the bar coding system and GPS instalied in all the
vehicles for transportation of bio medical waste.

12 Unit shall ensure occupational safety of its works by providing appropriate and adequate personal
protective equipment.

13.Unit shall maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated; time, date and duration of treatment cycle and total hours of operation,
14.Unit shall display details of authorization, treatment, annual report et on its website.

15.Unit shall maintain all record for operation of Incinerator, Autoclave.

16.Unit shall comply with Rule 9 of Plastic Waste Rules 2016 as amended 2018 and the plastic
waste shail be disposed through authorized recyclers.

17.Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCRB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

18 Unit shall obtain NOC from CGWA/UP Ground Water Department and shall comply with Rule
10/11 of UP Ground Water (Management and Regulation) Act 2019,

19 The secondary chamber gas residence time shall be at least two seconds and the cmission
standards shall be met as per Schedule I1 of Bio Medical Waste Management Rule 2016.

20.Ash from incineration of Bio Medical Waste shall be disposed at common Hazardous Waste
Treatment and disposal facility.

21.Compressed Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel
in the Incinerator with low Sulphur fuel like Light Diesel Oil or Low Sulphur Heavy Stock or Diesel
used as standby fuel only.

22 Unit shall operate and maintain the APCS in such a manner so that the ambient air quality of the

4o
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| This Consent to Operate is valid for operationl of Common Bio Medical Waste Treatment facility
with Incinerator 100 kg per hour, Autoclave-50kg per cycle and Shredder-100 kg per hour only.

2 This Consent to Operate shall be subject to the directions and orders of Hon’ble High Court in
P.LL. Civil No. 4801/2021 Vijendera Yadav vs State of U.P. through Principal Secretary
Environment Department, Lucknow and Others.

3.Unit shall ensure compliance of conditions recommended by Joint Committee constituted by
District Magistrate Bareilly in compliance of orders of Honble NGT dated 25.3.2021 in O.A 76 of
2021 Vipin Kashyap vs SEIAA and Ors. as follows-

A.Unit shal! remave 100 kg per hour dismantied Incinerator cutside the premises within 15 days.
The Incineration capacity of the CBWTF shall not exceed 100 kg per hour.

B.Treated effluent from ETP shall be recycled for Washing etc and no effluent shall be discharged
outside premises.

C.Unit shall mandatorily construct wind break of at least 10 mitr high from ground level in the
direction of Delhi Public School within 30 days failing which the Consent to Operate shall get
revoked automatically and unit shall cease to operate,

D.Unit shall ensure compliance of Water Act 1974, Air Act 1981, Environment Protection Act 1986,
Bio Medical Waste Management Rules 2016 as amended, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules 2016 as amended and Plastic Waste
Management Rules 2016 as amended.

E.Unit shall submit the quality of Effluent and Emission discharged analysed by laboratory
recognized by MoEF and CC within 02 months,

F.Unit shall énsure compliance of orders passed by Honble High Court in WP No 4801 MB of 2021
PIL Vijendra Yadav versus State of Uttar Pradesh, Orders passed by Honble National Green
Tribunal and directions of Central Pollution Control Board.

4,Unit shall undertake time bound study from Institute of Repute to assess the impact of operation of
CBWTF on Delhi Public School and nearby environment within 03 months and submit Report.
5.Effluent generated from floor washing, ventury scrubber, Domestic and washing of vehicles shall
be treated in effluent treatment plant of 10 KLD and treated effluent shall be used in process or
irrigation land and the facility shall strictly maintain zero liquid discharge outside the premises.
6.Treated effluent shall always confirm the stipulated norms as prescribed in the Environment
(Protection) Rules 1986.

7.Unit shall operate and maintain properly the installed flow meters at inlet and outlet of ETP and
tubewell and shall maintain the records of ground water abstracted and treated effluent used in
irrigation on land.

8.Unit shall operate and maintain the installed online effluent monitoring system at the outlet of ETP
and ensure the connectivity to the servers of CPCB and UPPCB.

9. Unit shall submit the calibration certificate of online effiuent and emission monitoring system
within 03 month.

10.The unit shall comply with Rule-5 of Bio- Medical Waste Management Rules, 2016 as amended.
11.Unit shall operate and maintain properly the bar coding system and GPS installed in all the
vehicles for transportation of bio medical waste,

12.Unit shall ensure occupational safety of its works by providing appropriate and adequate personal
protective equipment.

{3.Unit shall maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated; time, date and duration of treatment cycle and total hours of operation.
14.Unit shall display details of authorization, treatment, annual report etc on its website.

15.Unit shall maintain all record for operation of Incinerator, Autoclave.

16.Unit shall comply with Rule 9 of Plastic Waste Rules 2016 as amended 2018 and the plastic
waste shall be disposed through authorized recyclers.

17.Unit shall identify recipient drains/ rivulets and their w/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at u/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

18.Unit shall obtain NOC from CGWA/UP Ground Water Department and shall comply with Rule
10/11 of UP Ground Water (Management and Regulation) Act 2019.

19.The secondary chamber gas residence time shall be at least two seconds and the emission
standards shall be met as per Schedule II of Bio Medical Waste Management Rule 2016.

20.Ash from incineration of Bio Medical Waste shall be disposed at common Hazardous Waste
Treatment and disposal facility.

21.Compressed Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel
in the Incinerator with low Sulphur fuel like Light Dieset Oil or Low Sulphur Heavy Stock or Diesel
used as standby fuel only.

22 Unit shall operate and maintain the APCS in such a manner so that the ambient air quality of the
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% UTTAR PRADESH POLLUTION CONTROL BOARD
"i‘f%.‘?m” Building. Ne TC-12V Vibhuti Khand, Gemti Nagar, Lucknow-226010

Phone:$522-2720828,2720831, Fax:0522-2720764, Email: info@@uppch.dom, Website: www.uppeh.com

CONSENT ORDER

Ret No. - Dated : 14/05/2021
116226/UPPCB/Barcilly(UPPCBROYCTO/air/BAREILLY/2021

To,
Shri RISHI KAPOOR
M/s ENVIRAD MEDICARE PRIVATE LIMITED

ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA, BAREILLY,BAREILLY,243001
BAREILLY

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. ENVIRAD MEDICARE PRIVATE LIMITED

Reference Application No. 10693995 Dated : 14/05/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
ENVIRAD MEDICARE PRIVATE LIMITED. under Air Act 1981, It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 14/05/2021 to 31/12/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

[

Amit:
Chandr

For and on behalf of U.P. Poliution”Controi Board

Chief Environment Officer

Enclosed : As abave
(condition of consent):

Copy to:  Regional Officer UPPCB Bareilly for information and te ensure the compliance of the
conditions imposed in the consent order.

b

(D
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The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

e

_
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Issued with the permission of competent authority . Chandr

area shall not be effected.

23.The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures ete, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environmment
(Protection) Act 1986.

24.Unit shall submit Noise Monitoring Report of the sources and ambient noise monitoring of the
unit done by MoEF & CC approved laboratory in every 3 months.

25.Unit stiall submit emission monitoring report of the stack of air polluting sources done by MoEF
& CC approved laboratory in every 3 months.

26.Unit shall submit the calibration of equipment of CBWTF such as Incinerator, autoclave on
annual basis.

27.Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions Iaid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Centro!
Board www.uppcb.com.

28.Unit shall comply the provisions of Water (Prevention and Control of Pollution} Act 1974 as
Amended, Air (Prevention and Control of Polution) Act 1981 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

29.Unit shall submit treated effluent monitoring report of ETP and ground water quality of premises
as well as of the irrigated area done by MoEF & CC approved laboratory in every 3 months.
30.This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.R/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Amit

For and on behalf of U.P. Pollution Control Board .

Chief Environment Officer

48
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. Ng TC-12V Vibhuti Khand, Gemti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:(522-2720764, Email: info@uppceb.com, Website: www,uppeb.com

CONSENT ORDER

Ref No. - Dated : 22/12/2021
139387/UPPCB/Bareilly(UPPCBRO)YCTO/water/

BAREILLY/2021

To,

Shri RISHI KAPOOR

M/s ENVIRAD MEDICARE PRIVATE LIMITED
Road No. 4 Parsakhera, BAREILLY,243001
BAREILLY

Sub Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent te M/s., ENVIRAD MEDICARE PRIVATE

LIMITED
Reference Application Ne :13776009 Dated :22/12/2021
I For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. ENVIRAD MEDICARE
PRIVATE LIMITED is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
seplic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 01/01/2022 to 31/12/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

38

This consent is being issued with the permission of competent authority .

=

&

For and on behalf of U.P. Pollution Control Beard
NISHI KUMAR CHAUHAN BEeiizonsissipiensen

Chief Environment Officer, Circle-7

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent

order.
Digitaty signed by NISHI KUMAR CHAGHAN
NISH‘ KUMAR CHAUHAN Date: 2021.12.22 12:10:03 +05'3¢

Chief Environment Officer, Circle-7
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The treated domestic and industrial effluent be mixed (as per the provisions of Condition No, 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1. This consent to operate is valid for operation of commeon bio medical facility with incinerator 100
kg per hour, Autoclave-50kg per cycle and Shredder-100 kg per hour only.

2. This Consent to Operate shall be effected with the directions of Hon’ble High Court in P.I.L. Civil
No. 4801/2021 Vijendera Yadav vs State of U.P. through Principal Secretary Environment
Department, Lucknow and Others.

3. Eftluent generated from floor washing, ventury scrubber and washing of vehicles shall be treated
in effluent treatment plant of 10 KLD and treated effluent shail be used in process or irrigation land
and the facility shall strictly maintain zero liquid discharge outside the premises.

4, Treated effluent shall always confirm the stipulated norms as prescribed in the Environment
{Protection) Rules 1986.

5. Unit shall operate and maintain properly the installed flow meters at inlet and outlet of ETP and
tubewell and shall maintain the records of ground water abstracted and treated effluent used in
irrigation on land.

6. Unit shall operate and maintain the installed online effluent monitoring system at the outlet of ETP
and ensure the connectivity to the servers of CPCB and UPPCB.

7. Unit shall submit the calibration certificate of online effluent monitoring system within 01 month.
8. The unit shall comply with Rule-5 of Bio- Medical Waste Management Rules, 2016 as amended.
9. Unit shall operate and maintain properly the bar coding system and GPS installed in the 8 vehicles
for transportation of bio medical waste.

10. Unit shall ensure occupational safety of its works by providing appropriate and adequate personal
protective equipment.

11. Unit shall maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated; time, date and duration of treatment cycle and total hours of operation;
12, Unit shall display details of authorization, treatment, annual report etc on it website.

£3. Unit shall maintain all record for operation of incineration, hydroor autociaving for a period of
five years.:

14. Unit shall comply with Rule 9 of Plastic Waste Rules 2016 as amended 2018 and the plastic
waste shall be disposed through authorized recyclers.

15, Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with
UPPCB and shall carry out monthly monitoring of identified recipient drains at w/s & d/s location
through lab recognized under Environment (Protection) Act, 1986 and shall submit the analysis
report on monthly basis by 10th of every month to CPCB and UPPCB.

16. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Control Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

17. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution} Act 1981 as Amended and Environment
{Protection} Act 1986, and direclion issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

18. Unit shall submit treated effluent monitoring report of ETP and ground water quality of premises
as well as of the irrigated area done by MoEF & CC approved laboratory in every 3 months.

19. This Corsent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid,

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Centrol Board .
NISHI KUMAR CHAUHAN G2 e i

Chief Environment Officer, Circle-7
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W UTTAR PRADESH POLLUTION CONTROL BOARD
r@w’“ Building, Ne TC-12V Vibhuti Khand, Gomti Nagar, Luckrow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infe@uppcb.com, Website: www.uppeh.com

CONSENT ORDER

Ref No. - Dated : 22/12/2021
136385/UPPCB/Bareilly(UPPCBRO)YCTO/air/BAREILLY/2021

To,
Shri RISHI KAPOOR
M/s ENVIRAD MEDICARE PRIVATE LIMITED
Road No. 4 Parsakhera, BAREILLY,243001
BAREILLY
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended})
to M/s. ENVIRAD MEDICARE PRIVATE LIMITED
Reference Application No. 13770004 Dated : 22/12/2021
1. With reference to the application for consent for emission of air pollutants from the plant of M/s

ENVIRAD MEDICARE PRIVATE LIMITED. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2025 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Poltution Control Board
reserves its right and powers to reconsider/amend any or alf conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
igitally sign
NISHI KUMAR CHAUHAN S mis oty o
Chief Environment Officer

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent
rder. .
o NISHLKUMAR CHAUHAN 258 s e

Chief Environment Gfficer
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9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent to operate is valid for operation of common bio medical facility with incinerator 100
kg per hour, Autoclave-50kg per cycle and Shredder-100 kg per hour only.

7. This Consent to Operate shall be effected with the directions of Hon’ble High Court in P.LL. Civil
No. 4801/2021 Vijendera Yadav vs State of U.P. through Principal Secretary Environment
Department, Lucknow and Others.

3. Unit shall operate and maintain the installed online effluent menitoring system at the outlet of ETP
and ensure the connectivity to the servers of CPCB and UPPCB.

4. The unit shall comply with Rule-5 of Bio- Medical Waste Management Rules, 2016 as amended.
5. Unit shall operate and maintain properly the bar coding system and GPS installed in the vehicles
for transportation of bio medical waste.

6. Unit shall ensure occupational safety of its works by providing appropriate and adequate personal
protective equipment.

7. Unit shall maintain a log book for each of its treatment equipment according to weight of batch;
categories of waste treated; time, date and duration of treatment cycle and total hours of operation;
8. Unit shall display details of authorization, treatment, annual report etc on it website.

9. Unit shall maintain all record for operation of incineration, hydro autoclaving for a period of five
years.

10. Unit shail comply with Rule 9 of Plastic Waste Rules 2016 as amended 2018 and the plastic
waste shall be disposed through authorized recyclers.

11. The secondary chamber gas residence time shall be at least two seconds and the emission
standards shall be met as per Schedule I of Bio Medical Waste Management Rule 2016.

12. Ash from incineration of Bio Medical Waste shall be disposed at common Hazardous Waste
Treatment and disposal facility.

13. Only low Sulphur fuel like Light Diesel Qil or Low Sulphur Heavy Stock or Diesel, Compressed
Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the
incineratot.

14, Unit shall operate and maintain the APCS in such a manner so that the ambient air quality of the
area shall not be effected.

15. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the
provisions laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution
Contro! Board. The copy of said office order is available on the website of U.P. Pollution Control
Board www.uppcb.com.

16. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures includirig acoustic hoods, silencers, enclosures etc, on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

17. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as
Amended, Air (Prevention and Control of Pollution) Act 1931 as Amended and Environment
(Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.

18. Unit shall submit emission monitoring report of the stack of air polluting sources done by MoEF
& CC approved laboratory in every 3 months.

19. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B/
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

Issued with the permission of competent authority .

For and on behalf of U.P.. Pollution Contrel Board .
NISHI KUMAR CHAUHAN B2 tiios ot

Chief Environment Officer



m UTTAR PRADESH POLLUTION CONTROL BOARD
«?—3?%@5 TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppceb.com Website: www.uppeb.com

Ref. No: 13598/UPPCB/Bareilly(UPPCBRO)YHWM/BAREILLY/2021
Dated :16/05/2021

To,
Mis ENVIRAD MEDICARE PRIVATE LIMITED
ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA, BAREILLY ,BAREILLY,243001

Tehsil :Bareilly
District :BAREILLY

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 13598 and 16/05/2021 .
Reference of application (No. and date} 10693973 and 03/01/2021 .

Mr RISHI KAPOOR of M/s ENVIRAD MEDICARE PRIVATE LIMITED is hereby granted
an authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the

premises situated at ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA, BAREILL .
Details of Authorisation

]
2.
3

S No.

Category of Hazardous
Waste as per the Schedules
LII and 111 of these rules

Authorised mode of disposal
or recycling or utilization or
co-processing, etc.

Quantity(ten/annum)

Schedule | (Category 37.2)

TSDF

15 Kg per day

Incineration Ash

1. The authorization shall be valid for a period of 15/05/2026 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Cenditions of Authorization -

. The authorised person shall comply with the provisions of the Environment (Protection Act,
1086, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

2

tad

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at

regular interval of time .
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D.Unit shall ensure compliance of Water Act 1974, Air Act 1981, Environment Protection Act
1986, Bio Medical Waste Management Rules 2016 as amended, Hazardous and Other Wastes
(Mahagement and Transboundary Movement) Rules 2016 as amended and Plastic Waste
Management Rules 2016 as amended.

E.Unit shall submit the quality of Effluent and Emission discharged analysed by laboratory
recognized by MoEF and CC within 02 months.

F.Unit shall ensure compliance of orders passed by Honble High Court in WP No 43801 MB of 2021
PIL Vijendra Yadav versus State of Uttar Pradesh, Orders passed by Honble National Green
Tribunal and directions of Central Pollution Control Board.

Failure to comply above shall lead to automatic revocation of Authorization and unit shall cease to
operate.

7. Unit shall ensure compliance of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 failing which the Authorization shall be automatically
revoked and unit shall cease to operate,

8. Unit shal! comply with the provisions of Rule 19 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and send copy of Form 10 regarding
Manifest for Hazardous and Other Wastes.

9. Unit shall comply with the provisions of Rule 20 of The Hazardous and Other Wastes
{Management and Transboundary Movement) Rules, 2016 and submit Annual Returns to State
Board in Form IV.

10. This Authorization shall automatically become invalid on issuance of Closure Order by C.P.C.B
/ UPPCB and further on Revoking of Closure order, the Authorization shall become valid.

( Authorized Slgnatoa y)
Amit G

Chandra L ,,,,,,, :
UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Bareilly for information and

capred by i s

necessary action . Amit

Chandra
CEO/LE, I/C Circle

D)

i
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UTTAR PRADESH POLLUTION CONTROL BOARD

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010
Phone :2400852, 2400851, Fax:0651- 2400850
http://'www.uppeb.com/

FORM HI
(See Rule 1)
AUTHORISATION

(AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL WASTES)

File no. of authorisation and date of issue; No:- 13770167 and Date:-28/12/2021

M/s ENVIRAD MEDICARE PRIVATE LIMITED, RISHI KAPOOR an occupier or operator of the
facility located at Road No. 4 Parsakhera, BAREILLY,243001 is hereby granted an authorisation for:

Generafion, segregation Collection

Storage Transportation
Reception Use

Recycling Offering for sale
Packaging Transfer

Treatment or Processing or Disposal or destruction

Conversion /

Any other form of handling

M/s ENVIRAD MEDICARE PRIVATE LIMITED is hereby authorized for handling of biomedical waste
as per the capacity given below:

(i) Number of beds of HCF:

(i} Number of health care facilities covered by CBMWTE:

(it} Installed treatment and disposal capacity:

{iv) Area or distance covered by CBMWTF:

(v) Quantity of Biomedical waste handled, treated or disposed: 8320 kg per month

This authorisation shall be in force for a period of Years from the date of issue.
The authorization shall be valid for till 31/12/2025

This authorisation is subject to the conditions stated below and to such other conditions as may be specified
in the rules for the time being in force under the Environment (Protection) Act, 1986

Digitally signed by NISHI
NISHI KUMAR gjiuas cravran

Date: .01.0317:39:2
CHAUHAN +g;?3§'€)22 01.0 36:21
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1. This Authorization is valid for operation of Common Bio Medical Waste Treatment facility with Incinerator

Specific Conditions:

100 kg per hour, Autoclave-50kg per cyele and Shreddcrﬁ?j& per hour only.

2. This Authorization shall be subject to the directions and orders of Hon’ble High Court in P.LL. Civil No.
4801/2021 Vijendera Yadav vs State of U.P. through Principal Secretary Environment Department, Lucknow
and Others.

3. Unit shall comply with Rule-5 of Bio Medical Waste Management Rules 2016 and the Guidelines for
Handling, Treatment and Disposal of Waste Generated during Treatment/Diagnosis/Quarantine of COVID-19
Patients.

4. Report to SPCBs/PCCs about receiving of waste from COVID-19 isolation wards / Quarantine Camps /
Quarantined homes / COVID-19 Testing Centers;

5. Unit shall ensure regular sanitization of workers involved in handling and collection of biomedical waste;
6. Workers shall be provided with adequate PPEs including three layer masks, splash proof aprons/gowns,
aitrile gloves, gum boots and safety gopgles;

7. Use dedicated vehicle to collect COVID-1% ward waste, It is not necessary to place separate label on such
vehicles;

8. Vehicle should be sanitized with sedium hypochlorite or any appropriate chemical disinfectant after every
trip.

9. COVID-19 waste should be disposed-off immediately upon receipt at facility.

10. In case it is required to treat and dispose more quantity of biomedical waste generated from COVID-19
treatment, CBWTF may operate their facilities for extra hours, by giving information to SPCBs/PCCs.

11, Unit shall maintain separate record for callection, treatment and disposal of COVID-19 waste.

12. Unit shall not allow any worker showing symptoms of illness to work at the facility. May provide adequate
leave to such workers and by protecting their salary.

13. Unit shall register on *COVIDI9BWM’ Tracking App develaped by CPCB and also ensure Copy To:
Regional Officer Bareilly to ensure the compliance of the conditions imposed in the consent order, Amit
Chandra Chief Environment Officer registration of Waste Handler (with vehicle) for entering the data of
COVID-19 biomedical waste received and disposed.

14. Provide training to Waste handiers on infection prevention measures, hand liygiene, respiratory etiquettes,
social distancing, use of PPE, cte, via videos and demonstrations ete, translated in local language. Sanitatian
workers more than 50-yr of age should be posted for management of non-COVID waste.

I5. Unit shall operate and maintain properly the bar coding system and GPS installed in all the vehicles for
transportation of bio medical waste.

I6. Unit shall ensure occupational safety of its works by providing appropriate and adequate personal
protective eqiipment.

17. Unit shall maintain a log book for each of its treatment equipment according to weight of batch; categories
of waste treated, time, date and duration of treatment cycle and total hours of operation.

18. Unit shall display details of authorization, treatment, annual report etc on its website,

19. Unit shall maintain all record for operation of Incinerator, Auntoclave.

20. Ash from incineration of Bio Medical Waste shall be disposed at common Hazardous Waste Treatment
and disposal facility,

21. Compressed Natural Gas, Liquefied Natural Gas or Liquefied Petroleum Gas shall be used as fuel in the
Incinerator with low Sulphur fuel fike Light Diesel Oil or Low Sulphur Heavy Stock or Diesel used as
standby fuel only.

Lo 58






REGIONAL LABORATORY BAREILLY S
UTTAR PRADESH POLLUTION CONTROL BOARD
E-1219/1, E-Block Rajendra Napar, Awas Vikas Colony, Post-Izzat Napar, Bareilly

Ref No.19595409/Bareilly/2023 Date: 24/01/2023

i- Name & Address of Industry: ENVARAD MEDICARE PVT LTD
2- Sample Collected By: Vimal Rajput ,AS0

3- Date of Monitoring: 24/01/2023

4- Sgurce of Sampling: Stack

5- Stack attached to: Incincrator

6- Stack Height: 30.0m

7- Total No. of Boiler: |

8- Capacity of Beiler: 100 kg/hr

9- Fuel nsed: PNG

10- Quantity of Fuel used; 35 m3/hr

11- Flue Gas Velacity: 6.82 misec

12- Air Pollution Control Device: Wel Scrubber

13- Other remarks (if any): N.A

14- Further details of sample Incation nad Test methods followed are appenead overleaf:

Sr Parameter Unit Result Standards
no.
1 SPM mg/Nm3 43.63 50.0
Analysed by- R O H | Digltally signed
[Sunil Kumar SA] |, by ROMIT SINGH

< Date:
SI N G H Egﬁg]aisusaﬂ'

Authorised Signatory-

RAIPUT So% e

Vimal Rajput (ASO)

Regional Officer
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™
TR, REGIONAL LABORATORY BAREILLY C
UTTAR PRADESH POLLUTION CONTROL BOARD
E-121%/1, E-Block Rajendra Nagar, Awas Vikas Colony, Post-Tzzat Magar, Bareilly

Ref No: 19585425/ Bareiily/2023

i Mamic of Industry: ENVIRAD MEDICARE PVT LTD

2- Address of Industry: ENVIRAD MEDICARE PVT. LTH., ROAD NO.-04, PARSAKHERA, INDUSTRIAL AREA,
BAREILLY City BAREILLY Block Barally Diswict BAREILLY, BAREILLY 23001
3- District: Barcilly

4= Description aboeut sampling point: Final Outlet ol TP

S Type of Sample (Grab/Composife/Tntegrated): Grab

6~ Szmple Callected By: Vimal Rajput ASO & 5.8 dwivedi MA

7- Culour and Odour: Colourless Odourless

8- Quantity and Pacling: 2 litre plastic jerican

9. ate of Sampie Collection: 23/01/2023

1~ Analyis Indented by: RO Barsilly

i1~ Date of sumple recelnd in Lab: 23/01/2023
Parameter/Method Name Unit Results Standard Detection
Range
pll 4500 H B Elecironic method - 7.3 6.5-8.5 (3-12
Suspended Solids , 2540 D Total mgsd GE.0 100.6 10-20000 mg/d
suspended Solids dried a1 103-105 0C
BHssolved Solids, 2540 C Tatal Dissalved my/i 14208 2600.0 10 50000 ma/d
Solids dried a1 18000
BOD, 3 day 27 00 18 3025 { Part 44) g/ 64 3040 1.0 -30060 mg/l
1993 Bio
COD, 5220 B Open Reflux Method g/l 64.6 2500 5.0 -100000 mg/i
Reference- {yGenerst Standards for discharge of envieronment Pollutents sre a8 pert-A Efluent! Schedule-VILThe eniveronment {Protection) Rules, 1986 souree

www.epebic. iy/GencmiBtandards. pdf Besides these standardgrefer EPA stiandards [or specific purpose
Remark: N4

Analvsed by-
{Sunil Kumar{SA)

RG H IT Digitally signed

) by ROMHT SIRGH
Authorized by Dlote: 30230127
;iﬁ;ﬂ = S I NG H 131543 20830

BAIPUT et
Vimal Rajput (ASO)

Repgionul Officer
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2/30/21, 9:36 PM NOC Application Farm -
- GROUND WATER DEPARTMENT R
- {Namami Gange & Rural Water Supply Department]
. Ministry of Jal Shakti

| Government of Uttar Pradesh

Form 3 (B}
[See Rule 8(1)]
Certificate of Registration of User for Abstraction of Ground Water
{UIS10{1} of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202108000848

Name of the Owner " RISHI KAPOOR
Company Name Envirad Medicare Pyt Ltd, Company Address Road No 4 Parsakhera Indusirial Area,
C okt Rt o T Gram Tuliya,
Address of the Applicant ROAD NO. 4, PARSAKHERA, Application Form Serial  BRLYOB21RINGGIS
INEAR KEYS BISCUIT FACTORY, No.
- BAREILLY
Date of Submission 27/08/2021 Specimen Signature

Location Particulars

- District Bareilly Block . FATEHGANJ
. Plot No./Khasra No. Road No 4 Parsakhera Industrial  Municipality/Corporation  No

| Area
: Ward NoJHolding No. N/A

Particular of the Existing Wéll and Pumping Device

Date of Construction/Sinking of " 40/06/2011

the Well
: Type of Well ¢ Tube Well/Boring - Depth-of the Well {in --46.00
. o : meter}
Purpose of wafl Industriaj ' Assembly Size(For Tube :
Ek Well}

Strainor Position {For Tubs Well) .

Type of Pump Used Submersible H.P. of the Pump 1.06
Oparational Device - Electric Motor Rate of Withdrawal B RiD]

(m3fhr.}

* Date of Energization {In Case of Elsctric Pump) 15/06/2011
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o

9!30/21 8:36 PM . NOC Applicauen Form i

Tms cemi’ cate cxf regisiration is lssued on the basis of the infom\atlon furmshed by the applicant subject {o the conditions stated overleaf.
" Conditions

1. For the purpose of measuring and recerding the quantity of ground water exiracted, every said user shall affix water meters, which
record raje and quantum of extraction, at outlet of pumping devices and it shall be presumed thal the quantity recorded by the meter has
been exiracted by the said user, until the conirary is proved. The rate of extraction of ground watar from the well as shown in item 3(k)
shall not exceed to the recorded rate from water meters,

2, The District Ground Water Management Council reserves the right to stop extraction of ground water from lhe well due to quality hazards
or any other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has tu be obtalned,

4."No change of location, design, rate of withdrawal and pumping device in respec! of the existing well as indicaled a1 S, {2y and (3) of this
cerificate shali be made without prior permission of the District Ground Water Management Council, Any deviation in this regard shali
tead to canceliation of this registration.

5. In case, any of the parlicufars / Information furnished by the applicant in his application far issuance of ihis regisiration is found to be
incomrect during verification at any subsequent stage, this registragion is liable for cancellation.

8, Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatary for user. Depth and zone
tapped of piezometer should be commensurate with that of the pumping well. The data, eblained from digital waler leve! recorders shall
be made available to this office on monthly basis.

7. Guidelines for Installation of Piezometers and thelr Monitoring

Piezometer is a borewell fubewell used only for measuring the water level by lowering the tapef sounder or automaic water level

measuring equipment. It Is also used to take water sample for water quality lesting whenever needed, General guidelines for installation
af piszometers are ag follows:

o The piezometer is to be instailed/constructed &t the minimum of 50 m distance from the pumping wall thraugh which ground
water is being withdrawn. The diameter of the piezatmeter should be about 4° to 8°,

e The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracled, I,
more than one piezomelers are installed the second piezometer should manitor the shalow ground water regime. 18 will facilitate
shallow as well as deeper ground water aquifer monitoring,

o No. of plezometers lo be constructed & Type of water level monitoring mechanism shall be as per below iable:

Monitiring Mechanism

~ 8.No - Quantum of Ground water withdrawal (cum/day}  No.of piezomeiers required

: Manual  DWLR with Telemetry

- oo R 1
P s S | ) 2

= The measuring frequency should be monthly and accuracy of measurement should be up ta-cm. the reporiad measurement
should be given in meter upto two decimal.

e For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder
{DWLR} with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only afler the pumping from the surrounding iube welis has
been stoppad for about four 1o six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowared
should be provided for bringing the piezometer into the Hydrograph Menitoring System for Ground Water Department, Utlar
Pradesh, and for'its validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/Jung) and post-monscon
{Cetober/November} periods. Quality may be éut analyzed irom NABL approved lab. Besldes, ene sample {1 it capacity bottie)
to the concermead Director, Ground Watar Depariment, Uttar Pradesh, for chemical analysis,

s A Permanent dlsplay board should be installed at piezometer/Tube weils sila for praviding the location, plezometer! tube wall
number, depth and zone tapped of piezometeritube well for standard referencing and identification,

o Any oiher site specific requirement regarding safety and access for measuremeni may be taken care off.

8. Any other condition{s) that may be imposed by the District Ground Water Management Council,

This certificate is electronically generated and does not require digital signature
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Comprehensive Status of M/s Envirad Medicare Pvt. Ltd.. Road No. 4, Parsakhera Industrial
Area. Bareilly (matter concerned with Ho’nble NGT orderdated 07.01.2022 Passed in OA No.

180/2021).
1. Name & Address of Industry M/s Envirad Medicare Pvt Ltd., Road Nox;i,
Parsakhera Industrial Area, Bareilly
2 Date of Inspecticn 23.01.2023
3 Nature of Industry CBWTF
4 Category of Industry L/M/S Small
5 Operational Status Operational
6 Capacity of Incinerator 100K g/Hr.
7 Capacity of Autoclave 50 Kg. /Cycle
8 Capacity of Shredder 100K g/Hr.
9 By Product Nil
16 | Status of Water Consent Granted vide letter No.
139387/UPPCB/BAREILLY{UPPCBRO)/CTO/WAT
ER/BAREILLY/2021 DATED 22,12.2021 Upto
31,12,2025
Compliance Status Complied :
11 | Status of Air Consent 139385/UPPCB/BAREILLY(UPPCBRO)/CTO/AIR/
BAREILLY/2021 DATED 22.12.2021 Up to
31.12.2025
Compliance Status Complied
12 | Status of Hazardous 13598/UPPCB/BAREILLY(UPPCBRO)HWM/BAR
Authorization EILLY/2021 DATED 16.05.2021 Up to 15.05.2026
Compliance Status Complied ' o
13 | Status of BMW Authorization - Granted Authorization No. 13770167 dated
28.12.2021 Up to 31.12.2025 .
Compliance Status Complied, Compliance report submitted by the
CBWTF
14 | Source of Water Tube well for the extraction of Ground water.
15 | Utilization of Water Process/Floor Cooling /Wet Scrubber and DomesticUse
Washing/ Cooling/ Boiler
etc.
16 | Details  of ETP Installed Oil & Grease Trap, Equalization tank, Chemical|
{Mention of ETP Units) Dosing Tank, Reaction Tank, Tube settler, Collection
Tank, Dual Media Filter, Carbon MediaFilter, Clear
Water Storage Tank,
Sludge drying beds.
17 | Effluent Quantity (KL/Day) 10 KL/Day

PAGENC. 10F3
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18 1 Quality of Treated Effluent As per the prescribed norms, analysis report dated
27-01-2023 pH-7.3, BOD-16mg/L, COD-64 mg/L.,
TDS-1420 mg/L, TSS-68 mg/L,
19 | Point of Discharge and FinalDischarge | Recycled in venturi Scrubber andGreen Belt.
20 | STP  Status for domestic Septic tank/Soak pit.
Effluent
21 | Whether unit has taken permission from | Yes, Permission obtain from the District
CGWA for ground water extraction Ground Water Authority, Barerilly. Reg. No.
(Yes/No} 202108000848 dated 27.08.2021
22 | Whether water meter installed Installed
on tube well V
23 | Source of Air Pollution Incinerator, DG Sets
24 | Details of Fuel Used PNG
25 |Details of APCS & StackHeight | Venturi Scrubber, Droplets Separator, Mist
eliminator and Stack Height 30 meter from Ground
Level. Online Continuous Emission Monitoring
System. Stack Monitoring report dated 24-01-2023.
Concentration of SPM 3.63 mg/Nm’ Which is
within the standard specified by the Board.
26 | Details of DG Set (Whether 65 KVA acoustic enclosures installed.
installed acoustic enclosure)
27 | Quantity of Hazardous Waste(Ton/Day) | 15.0 Kg/Day, Agreement made for disposal with M/s
Bharat Oil and waste management ltd. Kumbi
Akabarpur road, Kanpur Dehat.
28 | Whether any Bypass No Bypass arrangement.
arrangement '
29 | Any other specific remarks 1.-UP-Pollution Control Board has-been imposed-
Environmental Compensation. Vide letter No.
H53381/C-7/W-2/13/2020 Dated 30.09.2020 Rs.
32,98,750.00. CBWTF deposited Environmental
Compensation Rs. 3300416.00.
2. In compliance of Hon'ble NGT order dated 30-
09-2022 in Q.A. No. 720/2022 monitoring
committee constituted vide letter no 976/NGT
0.A. No. 720/2022/2023 dated 09- OI 2073 by |
the District Magistrate, Bareilly.
Z{ 11,3 e i\f ’%?“ J %‘
(VK Ra}put) (Harpal Singh) (Rohli{iSmgh) (Rakesh Kumar Gupta)
ASO ACMO R.O. City Magistrate
UPPCB Bareilly UPPCB, BAREILLY Bareilly
Bareilly Go-d V- 202
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CIN NO : U51109 UP1997 ??Qéziééﬁﬁ

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

Plant Address : Road - 4, Parsakhera Industrial Area, Baresi[y (UP) 001
Ph.: 7217455998, 0581-3556648 | E-mail : enviradmedicare@gmail.com | Web : www.enviradmedicare.com

Corporate Office Address : Opp. NeelKamal Saree House, Naya Tola Shivaji Marg, Bareilly.
e
¥ W 2‘3
Z)! Date: 02/01/2023
To,

CEO-7
Uttar Pradesh Pollution Control Board
Lucknow, Uttar Pradesh

Subject- Submission of Compliance Report of Consent under section 25/26 of the
Water (Prevention and control of Pollution) Act, 1974 (as amended)

Respected Sir,

With reference of above mentioned subject and consent conditions, we are

submitting our compliance report for your review. Required supporting documents are
also attached for your reference & records.

Further, T would like to inform that other consent conditions will also be
maintained and complied within the stipulated timeframe.

Hope above is fulfilling your requirements.

CCTO-
1. RO, UP Pollution Control Board, Bareilly
2. MS, UPPCB, Lucknow

Thanks and Regards

1451Y

+

Common Bio-Medical Waste Treatment Facility.
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M/s ENVIRAD MEDICARE PRIVATE LIMITED,
ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA,BAREILLY,243001

Compliance Report of Consent under section 25/26 of the Water (Prevention and control of
Pollution) Act, 1974 (as amended)

S. No. | Conditions of Consent

[ Action Taken

General Condition

1. This consent is valid only for the approved production | As per the consent condition,
capacity of CBWTF CBWTF will operate within the
_ sanctioned capacity
2, | The quantity of maximum daily effluent discharge should not | The daily maximum industrial
be more than the following : (Industrial= 10 KLD) effluent discharged quantity will be
e o less than 10 KLD
3. { Arrangement should be made for collection of water used in
process and domestic effluent separately in closed water
supply system. The treated domestic and industrial effluent if | Same will be followed
discharged outside the premises, if meets at the end of final
discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except
the effiuent informed in the application for consent no other
effluent should enter in the said arrangements for collection
of effluent. It should also be ensured that domestic effluent
should not be discharged in storm water drain.

4a. | The domestic effluent should be treated in treatment plant so | Same will be followed. Domestic
that should be in conformity with the following norms dated | discharge quantity is approx. 0.1
treated effluent. KL/day and septic tank provided,

4 b. | The industrial effluent should be treated in treatment plant so | Parameters of treated effluent will
that the treated effluent should be in conformity with the | comply the norm and ETP test
following norms. - o report - from ~-MOEF&CC- accredited

lab is attached. (Supporting
documents are attached as
Annexure-1)

- 5. | Effluent generated in all the processes, bleed water, cooling | Effluent generated in all the
effluent and the effluent generated from washing of floor and | processes, bleed water, cooling
equipment’s etc should be treated before its disposal with | effluent and the effluent generated
treated industrial effluent so that'itshould_'be étcordihg to the | from washing of floor and
norms prescribed under The Environment {Protecticn} | equipment's etc will treat in Effluent
Act,1986 or otherwise mandatory. Treatment Plant.

6. | The other pollutant for which norms have not been | Same will be followed
prescribed, the same should not be more than the norms
prescribed for the water used in manufacturing process of the
industry

7. | The method for collecting industrial and domestic effluent | Same will be followed

and its analysis should be as per legal Indian standards and its
subsequent amendments/standards prescribed under The
Environment (Protection) Act, 1986.

Es g

g Compliance Report of Pollution Consent Order of M/s Envirad Medicare Private Limited1
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The treated domestic and industrial effluent be mixed (as per
the provisions of Condition No. 2} and disposed of on one
disposal pomt This common effluent disposal point should
have arrangement for flow meter/V Notch for measuring
effluent and its log book be maintained.

Same will be followed

The Unit will file the renewal application at least 2 months
prior to the expiry of this Order.

Unit will file the renewal application
at least 2 months prior to the expiry
of this Order.

Specifi

¢ Conditions:

1

This Consent to Operate is valid for operation of Common Bio
Medical Waste Treatment facility with incinerator 100 kg per
hour, Autoclave-50kg per cycle and Shredder-100 kg per hour
only.

As per the consent condition,
CBWTF is will operate within the
sanctioned capacity.

This Consent to Operate shall be subject to the directions and
orders of Hon'ble High Court in P.LL. Civil No. 4801/2021
Vijendera Yadav vs State of U.P. through Principal Secretary
Environment Department, Lucknow and Others.

Same will be followed

Effluent generated from floor washing, ventury scrubber and
washing of vehicles shall he treated in effluent treatment
plant of 10 KLD and treated effluent shall be used in process or
irrigation land and the facility shall strictly maintain zero
liguid discharge outside the premises.

Treated effluent will not be discharged
outside the premises. Treated effluent
will be used in vehicle washing,
irrigation, gardening, landscaping and
other industrial uses.

Treated effluent shall always confirm the stipulated norms as
prescribed in thie Environment (Protection) Rules 1986.

Treated effluent will always confirm
the stipulated norms as prescribed in
the Environment (Protection) Rules
1986. ETP test report from MOEF & CC
accredited lab is attached as Annexure
1.

Unit shall operate and maintain properly the installed flow
meters at inlet and outlet of ETP and tube well and shall
maintain the records of ground water abstracted and treated
effluent used in irrigation on land. Treated effluent shall always
confirm the stipulated norms as preseribed in the Environment
(Protection) Rules 1986.

Flow meters have been installed at
ETP inlet and outlet point. Flow
meter is also installed at bore well to
monitor the quantity. Log sheet will
be prepared on - daily basis. The
supporting documents have been
annexed in the previous compliance
report,

Unit shall operate and maintain the installed online effluent
monitoring system at the outlet of ETP and ensure the
connectivity to the servers of CPCB and UPPCB.

Flow meters have been installed at
ETP inlet and outlet point and same
daily waste water treated and
utilized in process is being noted,
since our facility ZLD. Not a single
drop of water is discharged outside
the premises.

Unit shall submit the calibration certificate of online effluent
monitoring system within 01 month.

Flow meters have been installed at
ETP inlet and outlet point and same
daily waste water treated and
utilized in process is being noted,
since our facility ZLD. Not a single
drop of water is discharged outside
the premises.

The unit shall comply with Rule-5 of Bio- Medical Waste
Management Rules, 2016 as amended.

Same will be followed

EZS

Compliance Report of Pollution Consent Order of M/s Envirad Medicare Private Limited?

71



oy

e

9 | Unit shall operate and maintain properly the bar coding | GPS has been installed in ail the
system and GPS installed in the 8 vehicles for transportation | vehicles for transportation of bio
of bio medical waste. medical waste. Contract has been
awarded for operating and
maintaining of the bar coding
system. The supporting
documents have been annexed in

the previous compliance report.

10 | Unit shall ensure occupational safety of its works by | All necessary precautionary
providing appropriate and adequate personal protective | measures will take in respect to the
equipment. health safety

11 | Unit shall maintain a log book for each of its treatment | Log sheet is being prepared and
equipment according to weight of batch; categories of waste | maintained accordingly.
treated; time, date and duration of treatment cycle and total '
hours of operation.

12 | Unit shall display details of authorization, treatment, annual | No website is being maintained yet.
report etc, on its website This condition will comply at the

time of website preparation.

13 | Unit shall maintain all record for operation of Incineration, | Log sheet is being prepared and
hydro or autoclaving for a period of five years. maintained accordingly.

14 | Unit shall comply with Rule 9 of Plastic Waste Rules 2016 as | As per the applicable rule, plastic
amended 2018 and the plastic wast:e shali be d1sposed waste be disposed only through
through authorized recyclers. authorized recyclers. =

15 | Unit shall identify recipient drains/ rivulets and their u/s & | This will be maintained with
d/s location in consultation with UPPCB and shall carry out | consultation of UPPCB
monthly monitoring of identified recipient drains at u/s & d/s
location through lab recognized under Environment
(Protection) Act, 1986 and shall submit the analysis report on
monthly basis by 10th of every month to CPCB and UPPCB.

16 | Unit shall develop Green Belt in minimum 33 percent area of | Approx. 50 percent areas have been

Industrial Premises as per the provisions laid down in office | developed as green belt Same will
order no. H16405/220/2018/02 dated 16-02-2018 of U.P. | be maintained. '
Pollution Control Board. The copy of said office order is
available on the website of U.P. Pollution Control Board
www.uppch.com

17 | Unit shall comply the provisions of Water (Prevention and | Same will be complied.
Control of Pollution) Act 1974 as Amended, Air (Prevention
and Control of Pollution] Act 1981 as Amended and
Environment (Protection) Act 1986, and direction issued by
Hon'ble National Green Tribunal, New Delhi in Order dated
13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of |
India.

18 | Unit shall submit treated effluent monitoring report of ETP

and ground water quality of premises as well as of the
irrigated area done by MoEF & CC approved laboratory in
every 3 manths.

Unit is submitting treated effluent
monitoring report of ETP and
ground water quality of premises as
well as of the irrigated area done by
MoEF & CC approved laboratory
within the stipulated time period of
3 months. (Supporting decuments
are attached as Annexure-1}

%

SEHRIOTY

=

Caompliance Report of Pollution Consent Order of M/s Envirad Medicare Private Limited3

72



()

19

This Consent order shall automatically become invalid on
issuance of Closure Order by C.P.C.B / UPPCB and further on

Revoking of Closure order, the Consent order shall become
valid

Same will be complied.

Compliance Report of Pollution Consent Order of Mi/s Envirad Medicare Private Limited4
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CIN NO : U51109 UP1997 PTC021268

ENVIRAD MEDICARE PVT. LTD. -

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY
Plant Address : Road - 4, Parsakhera Industrial Area, Bareilly (U.P.) - 243001
Ph.: 7217455998, 0581-3556648 | E-mail : enviradmedicare@gmail.com | Web : www.enviradmedicare.com

Corporate Office Address ; Opp. NeelKamal Saree House, Naya Tola Shivaji Marg, Bareilly.

o'-*"?v
R‘R/%ﬂ

Date: 02/01/2023
To,

CEO-7
Uttar Pradesh Pollution Control Board
Lucknow, Uttar Pradesh

Subject-Submission of Compliance Report of Air Consent under the Air
(Prevention and control of Pollution) Act, 1981 (as amended).

Respected Sir,

With reference of above mentioned subject and consent conditions, we are

submitting our compliance report for your review. Required supporting documents are
also attached for your reference & records.

Further, T would like to inform that other consent conditions will also be
maintained and complied within the stipulated timeframe.

Hope above is fulfilling your requirements.

CCTO-
1. RO, UP Pollution Control Board, Bareilly
2. MS, UPPCB, Lucknow

Thanks and REQMdﬁCr aVIRAD i’]f‘

Anthe

M/S ENVIRAD MEDICARE PVT. LTD.
Mobile: 7217455998

Common Bio-Medical Waste Treatment Facility.
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M/s ENVIRAD MEDICARE PRIVATE LIMITED,
ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA,BAREILLY,243001

Compliance Report of Consent under section 21/22 of the Air (Prevention and control of Pollution)

Act, 1981 (as amended)
5. No. | Conditians of Consent Action Taken
General Condition
1| This consent is valid only for the approved production capacity of | As per the consent condition, CBWTF Is
CBWTF ' ' o N being operated under the sanctioned
capacity.
2 | This consent is valid only for products and quantity mentioned above. | Same will be fallowed
Industry shall obtain prior approval before making any modification in
product/ process /fuel/ plant machinery failing which consent would
be deemed void.
3a. | The maximum rate of emission of flue gas should not be more than | Maximum rate of emission of flue gas
the emission norms for the stacks will not be more than the emission
' norms for the stacks as per the CPCB
guidaline, ' '
3 b. | Air Pollution Source Details There is only Incinerator & DG set of 65
Incinerator & DG sef of 65 KVA KVA is present in premises.
3c. | The emissions by various stacks into the environment should be as per | Emissions by various stacks into the
the norms of the Board. environment will be as per the norms of
the Board
-4 | Quantity - of other pollutants  should -also be -as per the norms | Quantity of other poliutants will also be
prescribed by the Board/MOEF & CC/or otherwise mandatory. as per the norms prescribed by the
Board/MOEF & CC/or otherwise
mandatory.
5| The equipment for air poliution control system and monitoring, as | Same have been followed
proposed by the industry and approved by the Board should be |
installed in their prémises itself.
6 | The modification or installation in the existing poilution control | Modification or installation in the

equipment should be done only by prior approval of Board.

existing pollution control equipment will
be done only after prior approval of
Board.
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The operation of air pollution control system and maintenance be
done in such a way that the quantity of pollutants should be in

accordance with the standards prescribed by the Board/MoEF & CC/or
otherwise mandatoty .

Same are being followed.

Unit should do provisions for fugitive emissions chimney/stack as per
the norms of the Board/MOEF & CC/or otherwise mandatory.

Unit has provided provisicns for fugitive
emissions chimney/stack as per the
norms of the Board/MOEF & CC/or
otherwise mandatory.

The unit should submit the stack emissions monitoring report within
one month from issuance of consent order along with the point wise
compliance report of the consent order. Further quarterly monitoring
report shouid be submitted.

Stack emission sampling and analysis has
been done &had been attached in the
previous compliance report of 30 days.
Point wise compliance report of Consent
Is being provided.

Specific Conditions:

1

This Consent to Operate is valid for operation of Common Bio Medical
facility with Incinerator 100 kg per hour, Autociave-50kg per cycle and
Shredder-100 kg per hour only.

As per the consent condition, CBWTF is
being operated under the sanctioned
capacity.

orders of Hon'ble High Court in P.LL. Civil No. 4801/2021 Vijendera
Yadav vs State of U.P. through Principal Secretary Environment
Department, Lucknow and Others.

Same will be followed,

Unit shall operate and maintain the installed online effluent
monitoring system at the outlet of ETP and ensure the connectivity to
the servers of CPCB and UPPCB,

Flow meters have been installed at ETP
inlet and outlet point and same daily
waste water treated and utilized in
process is being noted, since our facility
ZLD. Not a single drop of water is
discharged outside the premises.

The unit shall comply with Rule-5 of Bio- Medical Waste Management
Rules, 2016 as amended,

Same is being complied.

Unit shall operate and maintain properly the bar coding system and

GPS installed in all the vehicles for transportation of bio medical

GPS has been installed in all the vehicles
for transportation of bio medical waste.

Contract 'has beep awarded for
operating and maintaining of the bar
coding system. The suppoarting

documents have been annexed in the
previous compliance report.

Unit shall ensure occupational safety of its works by providing
appropriate and adequate personal protective equipment.

All necessary precautionary measures
are taken in respect to the occupational
health & safety.

B2
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Premises as per the provisions laid down in office order no.
H16405/220/2018/02 dated 16-02-2018 of U.P. Poliution Control
Board. The copy of said office order is available on the website of U.P.
Poliution Control Board www.uppcb.com

7 { Unit shall maintain a log book for each of its treatment equipment { Log  sheet is being maintained
according to weight of batch; categories of waste treated; time, date | accordingly.
and duration of treatment cycle and total hours of operation.
8 | Unit shall display details of authorization, treatment, annual report etc | Same will be followed.
on its website
9 | Unit shall maintain all record for operation of Incineration, hydro | Log  sheet is being maintained
autoclaving for a period of five years, accordingly.
10 | Unit shall comply with Rule 9 of Plastic Waste Rules 2016 as amended | As per the applicable rule, plastic waste
2018 and the plastic waste shall be disposed through authorized | will be disposed only through authorized
recyclers. recyclers,
11 | The secondary chamber gas residence time shall be at least two | Same is being followed
seconds and the emission standards shall be met as per Schedule I} of
Bio Medical Waste Management Rule 2016,
12 | Ash from incineration of Bio Medical Waste shall be disposed at | TSDF membership has been taken from
common Hazardous Waste Treatment and disposal facility Bharat Ol & Waste management
Limited. Ash from incineration of Bio
Medicai Waste will be disposed at
common Hazardous Waste Treatment
and disposal facility according . to
Hazardous waste Management &
_ Handling Rule, 20186,
13 | Only low Sulphur fuel like Light Diesel Qil or Low Sulphur Heavy Stock | PNG is being used.

or Diesel. Compressed Natural Gas, Liquefied Natural Gas or Liguefied

Petroleum Gas shall be used as fuel in the incinerator.

14 | Unit shall operate and maintain the APCS in such a manner so that the | Same will being followed
ambient air quality of the area shall not be effected.

15 | Unit shall devélop Green Belt in minimum 33 percent area of industrial

Approx. 50 percent areas have heen
developed as green belt.

&3

: éﬁgn of Air Consent Ref No. - 139385/UPPCB/Bareilly (UPPCBRO)/CTO/air/BAREILLY/2021 3
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16 | The overall noise levels in and around area shall be kept well within | All required measures have been taken
the standards by providing noise control measures including acoustic | to control the Noise level at the source
hoods, silencers, enclosures etc, on all sources of noise generation. | point
The ambient noise fevel shall confirm to the standards under the
Environment (Protection} Act 1986

17 | Unit shall comply the provisions of Water {Prevention and Contro! of | Same will be complied
Pollution) Act 1974 as Amended, Air (Prevention and Control of
Poliution) Act 1981 as Amended and Environment (Protection) Act
1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s
Union of India. ' : s

18 | Unit shall submit emission monitoring report of the stack of air { Unit is submitting the emission
poliuting sources done by MoEF & CC -approved laboratory in every 3 | manitoring report of the stack of air
months poliuting sources done by MoEF & CC

approved  laboratory  within  the
stipulated time period of 3 months.
(Supporting documents are attached as
Annexure-1)

19 | This Consent order shall automatically become invalid on issuance of

Closure Order by C.P.C.B / UPPCB and further on Revoking of Closure
arder, the Consent order shall become valid

Same will be complied

Compliance Report of Air Consent Ref No. - 139385/UPPCB/Bareilly {UPPCBRO)/CTO/air/BAREILLY/2021 4
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CIN NO : U51109 UP1997 PTC021268

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

Plant Address : Road - 4, Parsakhera Industrial Area, Bareilly (U.P.} - 243001
Ph.: 7217455998, 0581-3556648 | E-mail : enviradmedicare@gmail.com | Web : www.enviradmedicare.com

Corporate Office Address : Opp. NeelKamal Saree House, Naya Tola Shivaji Marg, Bareilly.
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) Date: 02/01/2023

To, _
CEQO 7,
UPPCB, Lucknow.

Subject-Submission of Compliance Report ofHazardous and Other Wastes
(Management and Trans boundary Movement) Rules, 2016 '

Respected Sir,

With reference of above mentioned subject and consent conditions, we are
submitting our compliance report for your review. Required supporting documents are
also attached for your reference & records.

Further, T would like to inform that other consent conditions will also be
maintained and complied within the stipulated timeframe.

Hope above is fulfilling your requirements.

CC TO-
1. RO, UP Pollution Control Board, Bareilly
2. MS, UPPCB, Lucknow

PRV
s g, 2 2t B TR
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=t e ag BoyS
Chead Bigmainly

Autie
M/S ENVIRAD MEDICARE PVT. LTD.

Mobile : 7217455998

Thanks and Regards .-
?: £
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Common Bio-Medical Waste Treatment Facility.
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M/s ENVIRAD MEDICARE PRIVATE LIMITED,
ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA,BAREILLY,243001

Compliance Report of Hazardous and Other Wastes (Management and Trans boundary

Movement) Rules, 2016

S. No.

Conditions of Consent

Action Taken

General Condition

1

The authorised person shall comply with the provisions of the
Environment (Protection Act, 1986, and the rules made there under.

-

The authorised person will comply with
the provisions of the Environment
{Protection Act, 1986, and the rules
made there under,

The authorisation or its renewal shall be produced for inspection at
the request of an officer authorised by the State Pollution Board.

The authorisation or its renewal will be
produced for inspection at the request of
an officer authorised by the prescribed
authority,

The person authorized shall not rent, lend, sell, transfer or otherwise

trapsport the hazardous and other wastes except what is permitted
through this authorization.

prior permission of the prescribed . .

The person authorized will not rent,
fend, sell, transfer or atherwise transport
the biomedical wastes without obtaining

autiority.

Any unauthorized change in personnel, equipment or working
conditions as mentioned in the application by the person authorized
shall constitute a breach of his authorisation.

No unauthorised change in personnel,
equipment or working conditions as
mentioned in the application by the
person authorised shall constitute a
breach of his authorisation.

The pcson authorised shall implement Emerg,ency Response
Procedure (ERP) for which this authorisation is being granted
considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry.out mock
drill in this regard at regular interval of time.

Same will be followed

The person authorised shall comply wit the provisions outlined in
the Central Pollution Control Board guidelines on Implementing
Liabilities for Environmental Damages due to Handling and Disposal
of Hazardous Waste and penalty.

Same will be followed

It is the duty of the authorised person to take prior pernrission ot the
State Pollution Control Board to close down the facility.

The authorised person will take prior
permission of the prescribed authority to
close down the fac:ility

The imported hazardous and other wastes shall be fully insured for

transit as well as for any accidental occurrence and its clean-up
operation.

The 1mported hazardous and other
wastes will be fully insured for transit as
wel as for any accidental occurrence
and its clean-up operation.

The record of consumption and fate of the imported hazardous and
other wastes shall be maintained.

Same are being followed.

88"
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The hazardous and other waste which gets generated during recycling
Or Teuse or recovery or pre-processing or utilisation of imported
hazardous or other wastes shall be treated and disposed of as per
specific conditions of authorisation.

N

The hazardous and other waste which
gets generated during recycling or reuse
Or YECOVErY Or pre-processing or
utilisation of imported hazardous or
other wastes are being treated and
disposed of as per specific conditions of
suthorisation,

11

The importer or exporter shall bear the cost of Import or export and
mitigation of damages if any.

The importer or exporter will bear the
cost of Import or export and mitigation
of damages if any

12

An application for the renewal of an authorisation shall be made as
laid down under these Rules.

Same will be followed

13

Any other conditions for compliance as per the Guidelines issued by
the Ministry of Environment, Forest and Climate Changes or Central
Pollution Control Board from time to time.

Same will be followed

14

Annual return shall be filed by June 30th for the period ensuring 31st
March of the year. :

Same will be followed

15

The Unit will file the renewal application at least 2 months prior to
the expiry of this Order.

Unit will file the renewal application at
least 2 months prior to the expiry of this
Order,

Specific Conditions:

1

The Authorization under the provision of Rule 6 of HW Rules 2016

" 1'ds amended i8 valid for disposal of Incineration” Ash due to the

operation of Incinerator 100 kg per hour capacity and Waste Oil from
D.G Sets as per Rule.

Same is being followed

b3

The unit shall comply with the directions of Hon’ble NGT passed in
O.A. 425/2018.

Same wili be followed

This Authorization shall be affected with the directions of Hon'ble
High Court in P.LL. Civil No. 4801/2021 Vijendera Yadav vs State of

U.P. through Principal Secretary Environment Department, Lucknow
and Others

84
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Unit shall ensure.time bound compliance of letter number 116226/
UPPCB/ Bareilly (UPPCBRO)/ CTO/Air/ Bareilly/ 2021 dated
14.5.2021vide which Consent to Operate has been issued under Air
Act 1981 valid till 31.12.2021 failing which the Authorization shall
become automatically revoked and unit shall cease to operate.

Time bound compliance is being filed
of letter number 116226/ UPPCB/
Bareilly (UPPCBRO)Y CTO/Air/
Bareilly/ 2021 dated 14.5.2021vide
which Consent to Operate has been
issued under Air Act 1981 valid tll
31.12.2021.

Unit shall ensure time bound compliance of letter number 116227/
UPPCB/ Bareilly (UPPCBRO) CTO/Water/ Bareilly/ 2021 dated
14.5.20212021vide which Consent to Operate has been issued under
Water Act 1974 valid till 31.12,2021 failing which the Authorization
shall become automatically revoked and unit shall cease to operate.

Time bound compliance is being filed
of letter number 116227/ UPPCB/
Bareilly (UPPCBRO) CTO/Water/
Bareilly/ 2021 dated 14.5.20212021vide
which Consent to Operate has been
issued under Water Act 1974 valid till
31.12.2021

Unit shall ensure compliance of conditions recommended by Joint
Committee constituted by District Magistrate Bareilly in compliance
of orders of Honble NGT dated 25.3.2021 in O.A 76 of 2021 Vipin
Kashyap vs SEIAA and Ors. as follows-

Unit is maintaining all compliance of
conditions recommended by Joint
Committee constituted by District
Magistrate Bareilly.

Unit shall remove. 100 kg per hour dismantled Incinerator outside the
premises within 15 days. The Incineration capacity of the CBWTF
shall not exceed 100 kg per hour.

100 Kg incinerator was defunct and
dismantled. As per the consent
instruction the incinerator has been
removed from premises within 10 days
from date of consent order and the same
was submitted in the previous
compliance report of 15 days.

Treated effluent from ETP shall be recycled for Washing etc, and no
effluent shall be discharged outside premises.

No treated effluent will be discharged
outside the premises. Treated effluent
will be wused in wvehicle washing,
irrigation, gardening, landscaping and
other industrial uses. The supporting
documents have been annexed in the
previous compliance report. -

B>
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Unit shall mandatorily construct wind break of at least 10 mtr high

from ground level in the direction of Delhi Public School within 30
days.

Wind break of at least 10 mitr height
from ground level has been constructed
as per the consent instruction in the
direction of Delhi Public School within
the specific time period of 60 days from
the date of Consent order and the same
was submitted in the previous
compliance report of 60 days.

Unit shall ensure compliance of Water Act 1974, Air Act 1981,
Environment Protection Act 1986, Bio Medical Waste Management
Rules 2016 as amended, Hazardous and Other Wastes (Management
and Transboundary Movement) Rules 2016 as amended and Plastic
Waste

Management Rules 2016 as amended.

Unit will ensure the compliance of
Water Act 1974, Air Act 1981, and
Environment Protection Act 1986, Bio
Medical Waste Management Rules

2016 as amended, Hazardous and Other
Wastes (Management and
Transboundary Movement) Rules 2016
as amended and Plastic Waste
Management Rules 2016 as amended,

Unit shall submit the quality of Effluent and Emission discharged

analysed by laboratory recognized by MoEF and CC within 02
months. . :

Analysis report of Treated effluent and
emission by laboratory recognized by
MoEF and CC has been submitted.
(Supporting documents are attached
as Annexure-1)

Unit shall ensure compliance of orders passed by Honble High Court
in WP No 4801 MB of 2021 PIL Vijendra Yadav versus State of
Uttar Pradesh, Orders passed by Honble National Green Tribunal and
directions of Central Pollution Control Board.

Failure to comply above shall lead to automatic revocation of |

Authorization and unit shall cease to operate.

Same will be fD!lOW(;d.

Unit shall ensure compliance of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 failing
which the Authorization shall be automatically revoked and unit shall
cease to operate.

Unit is ensuring the compliance of the
Hazardous and Other Wastes
{(Management and Trans boundary
Movement) Rules, 2016.

Unit shall comply with the provisions of Rule 19 of the Hazardous

and - Other Wastes -(Management and Transboundary Movement) |

Rules, 2016 and send copy of Form 10 regarding Manifest for
Hazardous and Other Wastes,

Same will be followed

Unit shall comply with the provisions of Rule 20 of The Hazardous
and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and submit Annual Returns to State Board in Form IV.

Same will be followed

This Authorization shall automatically become invalid on issnance of
Closure Order by C.P.C.B / UPPCB and further on Revoking of
Closure order, the Authorization shall become valid.

Same will be followed

88

83




CIN NO : U51109 UP1997 PTC021268 3

)

COMMON BIO-MEDICAL WASTE TREATMENT FACILITY

PlantAddress Road - 4, Parsakhera Industrial Area, Bareilly (U.P.) - 243001
Ph.: 7217455998, 0581-3556648 | E-mail : enviradmedicare@gmail.com | Web : www.enviradmedicare.com

Corporate Office Addrass : Opp. NeelKamal Saree House, Naya Tola Shivaji Marg, Bareilly.
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u/
Date: 02/01/2023
To,

CEQ-7
Uttar Pradesh Pollution Control Board
Lucknow, Uttar Pradesh

Subject-Submission of Compliance Report of AUTHORISATION FOR
OPERATING A FACILITY FOR COLLECTION, RECEPTION,
TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF
BIOMEDICAL WASTES).

Respected Sir,

With reference of above mentioned subject and consent conditions, we are

submitting our compliance report for your review. Required supporting documents are
also attached for your reference & records.

Hope above is fulfilling your requirements.

CCTO-
1. RO, UP Pollution Control Board, Bareilly
2. MS, UPPCB, Lucknow

. =»Wa§ tE

M/S ENVIRAD MEDICARE PV:I“ LD,
Mobile : 7217455998

Common Bio-Medical Waste Treatment Facility.

, B9 84



M/s ENVIRAD MEDICARE PRIVATE LIMITED,
ROAD NUMBER 4, PARSAKHERA INDUSTRIAL AREA,BAREILLY,243001

Compliance Report of AUTHORISATION FOR OPERATING A FACILITY FOR COLLECTION,
RECEPTION, TREATMENT, STORAGE, TRANSPORT AND DISPOSAL OF BIOMEDICAL

WASTES)

S. No.

Conditions of Consent

Action Taken

General Condition

1

The authorisation shall comply with the provisions of the
Environment (Protection) Act, 1986 and the rules made there under.

Same will be followed

The authorisation or its renewal shall be produced for inspection at
the request of an officer authorised by the prescribed authority. -

The authorisation or its renewal will
be produced for inspection at the
request of an officer authorised by the
prescribed authority

The person authorized shall not rent, lend, sell, transfer or otherwise

transport the biomedical wastes without obtaining prior permission
of the prescribed authority,

The person authorized will not rent,
lend, sell, transfer or otherwise
transport  the  biomedical  wastes
without obfaining prior permission of
the prescribed authority.

Any unauthorised change in personnel, equipment or working
conditions as mentioned in the application by the person authorised
shall constitute a breach of his authorisation.

No unauthorised change in personnel,
equipment or working conditions as
mentioned in the application by the
person authorised shall constitute a
breach of his authorisation.

It is the duty of the authorised person to take prior permission of the
prescribed authority to close down the facility and such other terms
and conditions may be stipulated by the prescribed authority.

The authorised person will take prior
permission of the prescribed authority
to close down the facility and such
other terms and conditions may be
stipulated by the prescribed authority.

The Unit will file the renewal application at least 2 months prior to
the expiry of this Qrder,

Unit will file the renewal application
at least 2 months prior to the expiry
of this Order.

Specific Conditions:

1 | This Authorisation is valid for operation of Common Bio Medical | As per the consent condition, CBWTF
| Waste Treatment facility with Incinerator 100 kg pér hour, | is beirig operated under the '
Autoclave-50kg per cycle and Shredder-100 kg per hour only. sanctioned capacity. '
2 | This Authorisation shall be subject to the directions and orders of | Same will be followed
Hon'ble High Court in P.LL. Civil No. 4801/2021 Vijendera Yadav
vs State of U.P. through Principal Secretary Environment
Department, Lucknow and Others,
3 | Unit shall comply with Rule-5 of Bio Medical Waste Management | Same will be followed

Rules 2016 and the Guidelines for Handling, Treatment and
Disposal of Waste Generated during
Treatment/Diagnosis/Quarantine of COVID-19 Patients.

g

85



o

_J

Report to SPCBs/PCCs about receiving of waste from COVID-19

isolation wards / Quarantine Camps / Quarantined homes / COVID-
19 Testing Centres.

Same will be followed

Unit shall ensure regular sanitization of workers involved in
handiing and collection of biomedical waste.

Same will be followed

Workers shall be provided with adeduﬁte PPESI including three layer
masks, splash proof aprons/gowns, nitrile gloves, gum boots and
safety goggles;

Workers are provided with adequate
PPEs including three layer masks,
splash proof aprons/gowns, nitrile
gloves, gum boots and safety gopgles,

Use dedicated vehicle to collect COVID-19 ward waste. It is not
necessary to place separate label on such vehicles;

Same will be followed

Vehicle should be sanitized with sodium hypochlorite or any
appropriate chemical disinfectant after every trip.

Vehicle are sanitized with sodium
hypochlorite after every trip.

COVID-19 waste should be disposed-off immediately upon receipt
at facility.

COVID-19  waste is  being
disposed-off immediately upon
receipt at facility.

10

In case it is réquired fo treat and dispose more quantity of
bicmedical waste generated from COVID-19 treatment, CBWTF

may operate their facilities for extra hours, by giving information to
SPCBs/PCCs.

Same will be followed

11

Unit shall maintain separate record for collection, treatment and
disposal of COVID-19 waste.

Same will be followed

12

Unit shall not allow any worker showing symptoms of illness to

work at the facility. May provide adequate leave to such workers

and by protecting their salary.

No workers with illness will be
allowed to work at the facility.
Aadequate leave will be provided to
such workers and their salary will be
protected.

13

Unit shall register on ‘COVID19BWM’ Tracking App developed
by CPCB and also ensure Copy To: Regional Officer Bareilly to
ensure the compliance of the conditions imposed in the consent
order. Amit Chandra Chief Environment Officer registration of
Waste Handler (with vehicle) for entering the data of COVID-19
biomedical waste received and disposed.

Same will be followed

14

Provide training to Waste handlers on infection prevention
measures, hand hygiene, respiratory etiquettes, social distancing,
use of PPE, etc. via videos and demonstrations etc. translated in
local language. Sanitation workers more than 50-yr of age should
be posted for management of non-COVID waste.

Proper training has been provided to
waste handlers on infection prevention
measures, hand hygiene, respiratory
etiquettes, social distancing, use of
PPE, etc. wvia videos and
demonstrations etc. translated in local
language. Sanitation workers more
than 50-yr of age will be posted for
management of non-COVID waste, if
any.
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15

Unit shall operate and maintain properly the bar coding system and
GPS installed in all the vehicles for transportation of bio medical
waste,

GPS has been installed in all the
vehicles for transportation of bio
medical waste. Contract has been
awarded for  operating and
maintaining of the bar coding system.
The supporting documents have
been annexed in the previous
compliance report.

i6

Unit shall ensure occupational safety of its works by providing
appropriate and adequate personal protective equipment.

Personal protective equipment are
provided to all workers at the facility.

17

Unit shall maintain a log book for each of its treatment equipment

‘according to weight of batch; categories of waste treated; time, date

and duration of treatment cycle and iotal hours of operation.

Log sheet is being maintained
accordingly. ' '

18

Unit shall display details of authorization, treatment, and annual
report etc. on its website,

No website is being maintained yet.
This condition will comply at the time
of website preparation.

19

Unit shall maintain all record for operation of Incinerator,
Autoclave.

Log sheet is
accordingly.

being maintained

20

Ash from incineration of Bio Medical Waste shall be disposed at
common Hazardous Wastle Treatment and disposal facility.

TSDF membership has been taken
from Bharat Oif &  Waste
management Limited. Ash from
incineration of Bio Medical Waste will
he disposed at common Hazardous
Waste Treatment and disposal facility
according to Hazardous waste
Management & Handling Rule, 2016.

Compressed - Natural -Gas, - Liquefied - Natural - Gas - or -Liquefied
Petroleum Gas shall be used as fuel in the Incinerator with low
Sulphur fuel like Light Diesel Gil or Low Sulphur Heavy Stock or
Diesel used as standby fuel only.

PNG is being used in the-incinerator.

G
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M/s. s ’Ezmﬁ.riracl Mé{ﬁ‘%are Pvt Ltd

7Y

Road No. 4, Parsakhera lr?dusl;rial A.rge\Near Kye's Biscuit Factory, Barelliy-

Gata No.' 67

243001, UP

9101, UP

BOWML/K/2406/17

%ne may verify ‘active’ membership by calling

__Agpril 17, 2023 bE s

G L -.'l. L AL
Scan & Verify

Bharat Oil & Waste Management Ltd, at
011-4100 0710, 2621 6466 or Email : sales@bharatoil.com

For Bharat Oil & Wasle Management Ltd.

] ) Digiizy Sgned By.Pragel Aohisg
Frmgati Robtagi Data: 20220330 174502
Sales Cordinator 1P 12216048 54
kalasgiibharaicdl.com I, Fie s D2tAg [TWAw=
Chck hirp 1o Everly
Authorized Signatory
Poriem of
™

Far Bharat Oll & Waste Management Ltd.

Dighialy Sigred By.Scndar K Kukre
Sunder K Kukroja Dals: 2022.03-30 17:18:02
GM (Adinin & Fin,) 1Pz 493617831
mmm 1D 66250+ HCWAEGIK e/ =
€Ik hers I E-varkfy

Authorized Signatory

*Membership is subject to the tenms & conditions of agreement & may be lerminated by BOWML,

o) A
SiTe T

upon non-payment of dues / piyment,
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